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V. C. 	 In this application under Section 19 of the 

Administrative Tribunals Act,1985, the petitioner prays for 

a direction to the Cpposite Parties to pay the petitioner 

the aliance during the pericd he was put off from duty 

and back wages during the period from the date of removal 

till the date of reinstatement. 

5hortly stated the case of the Pecitioner is that 

he had been removed from service and had filed an application 

under section 19 of the Administrative Triounals Act,1985 for 

quashing the order of removal from service.This form subject 
41,  

matter of Original Application No.448 of 1988. The Bench by 

its judgment dated 29th August, 1989 set aside the order of 

I
punishment and directed reinstatement of the petiti ner and 

it was furtherordered that the petitioner shall not be entitled 

to any back WageS.Nq this application has been filed with a 

prayer to grant backwages. 

we have heard Mr. iJeepak Misra learned Counsel 

for the petitioner and Mr. Aswirii Kurnar Misra learned Standing 

Counsel(CAT) for the Opposite Parties. Once the Bench has passed 

an order disentitling the petitioner for backwages,we do not 
'4& 	g4 	 4i,,  

like to take any view other than, the judgment passed in GA 448 
A 

of 1983 • Hence we find no merit in this application which stands 

dismissed.There woulc be no order as to costs. 
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